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thought of for restructuring, supervised and 
monitored at the national level by a National 
Rural Bank of India: 

The employees are coming forward with a 
statement that for maintaining, strengthening 
and developing the RRBs they are prepared to 
postpone their claim for Rs. 220 crores by 
two, three years, which they are entiled to get 
as arrears. It is a very good gesture on the part 
of the employees. Because this is not being 
responded to, all the officers and non-officers 
of the RRBs are observing a strike today, only 
to draw the attention of the Government that 
"We are not asking for our economic 
demands. We want the rural economy to be 
strengthened. The rural poor has got to be 
given the succour and relief. That is the 
purpose for formation of the National Rural 
Bank of India." That is why they arc on strike 
today. I am trying to present their views on 
their behalf through you, to the Government. I 
hope that everybody in the House would join 
me in saying that RRBs should not be wiped 
out from the field of the rural credit system. 
That needs to be strengthened and established. 
Then the Government should agree to the 
demand for formation of the National Rural 
Bank of India. 

THE VICE-CHAIRMAN (SHRI SHAN 
KAR DAYAL   SINGH):    Shri O.    Raja-
gopal  absent.   Shri   Ahmed    Mohmedbhai 
Patel. 

Need to Establish a Stock Exchange at 
Surat 

SHRI AHMED MOHMEDBHAI PATEL 
(Gujarat) Mr. Vice-Chairman, Sir, the delay 
on the part of the Union Government to 
sanction a Stock Exchange at Surat is 
depriving the country of foreign exchange 
inflow to the extent of millions of dollars. 
South Gujarat has a rich farming community 
specialising in cash crops. In Surat and 
Navsari almost every third family has a 
member settled abroad. Indeed, South Gujarat 
already receives foreign exchange remittances 
to the tune of $15 million a year. Fifteen to 
twenty per cent of the transactions on the 
Bombay Stock Exchange are accounted for by 
Surat-based investors. SGSBA, an associa- 

tion, has recently conducted a survey on the 
inconveniences felt by the investing public in 
the absence of a Stock Exchange in Surat. 
This survey yielded that there were delays in 
payments, problems of delivery, inability to 
take advantage of market fluctuations, excess 
brokerage, loss of brokerage and underwriters' 
commission in the case of public issues. In 
addition, Gujarat leads in subscription and a 
whopping thirty per cent of subscription is 
generated by the State mainly by three cities, 
namely, Ahmedabad, Rajkot and Surat. 
Among these cities, only Surat lacks a Stock 
Ex-chage. Surat has recorded a growth rate of 
10 per cent compared to 3 per cent in Bombay 
and 2 per cent in Ahmedabad. 

Sir, in view of this, I urge the Government 
not to delay any more the sanctioning of a 
Stock Exchange in Surat. 

SHRI VITHALBHAI M. PATEL (Gujarat) 
: Mr. Vice-Chairman, Sir, I support my 
colleague and associate myself with his 
special mention. 

Train Accident fas Maharashtra 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE (Maharashtra) : Mr. Vice-
Chairman, Sir, I rise to express our deep sense 
of sorrow and shock at the tragic accident in 
which the Sahyadri Express rammed into a 
school bus carrying for a picnic young 
children. 7 to 8 years old, studying in second 
class in Prof. Nath Hari Purandare Primary 
School. As of now, 38 children and 3 teachers 
have lost their lives and many were wounded. 
Some of them are lying critical in the hospital. 
Little could any one of them have imagined 
that their joyful picnic was to end in such a 
gruesome tragedy. In fact, their parents must 
have waited for them to return and tell them 
the stories of their picnic. The whole House, I 
am sure, joins me in offering our deep 
condolences to the bereaved families and pray 
that those who were wounded would recover 
soon. 

In a way this is not an accident, but a man-
made tragedy. If only the railway crossing had 
been manned that tragedy could have been 
avoided. There are ac- 
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cording  to  a  press  report   38,000  railway 
crossings   in   the   country,   out   of   which, 
15,775 crossings are unmanned. A railway 
crossing is manned only if the traffic exceeds 
6000 units. This norm is not only arbitrary but  
unmindful   of    any    consideration    or safety 
either for the railway passengers or those 
crossing the railway line. The whole approach,  
if I may say so,  is casual and callous to human 
life. It is unfortunate that safety    consideration    
for    human    life   is thrown to the wind by the 
Railways. This is wholly unpardonable. The 
least that can be done  is that the Railways pay  
an ex-gratia   compensation   of   Rs.   1   lakh    
for every death and Rs. 50,000 for every child or 
teacher injured. The stand of the Railway 
Minister  not  to  pay  any  compensation  is 
equally unacceptable. 1 hope that the Railway 
Minister will give an assurance to man every   
railway  crossing  within  six  months from   
today.   Both  on  my  behalf  and   on behalf   of  
the   entire   House,   I   share   the bereavement 
of those affected by this accident and  I hope 
that this will be the last of  the  gruesome  
accidents  caused  on  account    of    unmanned    
railway    crossings. Thank you. 

SHRI VISHVJIT P. SINGH (Maharashtra) : 
Mr. Vice-Chairman, Sir, I would. like to 
associate myself with this special. mention. We 
have been agitating in this House for a long 
time. This is not the firs: time that such a 
demand Mas been made. Unifortunately, we 
tend to react to situations when they arise 
rather than act before they arise. In the past, we 
have, on countlers occasions, spoken about 
unmanned railway crossings and in this 
particular instance, unfortunately, the truth has 
come to us in a very horrible and tragic 
manner. I think it is about time that this House 
rose up as one and demanded from the Railway 
Ministry that all unmanned crossings, 
regardless of the amount of traffic, should be 
manned forthwith. Any life is precious. No 
matter if it is one life or a number of lives, any 
life is a precious as anything eise and it cannot 
be computed in material terms. No matter what 
the amount of cost which may accrue to us, the 
fact is that we must man all our railway 
crossings. Thank you. 

 

SHRI V. NARAYANASAMY (Pondi-
cherry) : Mr. Vice-Chairman, Sir, this is a 
gruesome accident. In every Session of 
Parliament, here, we are discussing railway 
accidents and we are giving valuable sug-
gestions to the hon. Railway Minister. The 
Railway Minister answers our questions. 
Thereafter, no follow-up action is taken by the 
Railway Ministry on the safety 'measures that 
have been suggested by hon. Members. 

Now, the basic question is this. I do not 
want to go into the question of how the 
accident happened or who is to be blamed. 
What is paining me is that the Railway 
Minister, while ordering an inquiry into the 
full details of the accident, started blaming the 
driver of the bus. This act of the hon. Railway 
Minister coming to a conclusion before the 
inquiry is held, is very serious. Not only that. 
It was reported in newspapers that the Railway 
Minister blamed the driver of the bus. What 
like to submit is  .... 

THE VICE-CHAIRMAN (SHRI SHAN-
KAR DAYAL SINGH) : Mr. Narayanasamy, 
the Railway Minister is going to make a 
statement in the House at 4 O'clock 

SHRI V. NARAYANASAMY : All right, 
Sir. At .that time, I will speak about this. 
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As far as the safety measures are concerned, 

guards should be kept at important places 
where the traffic is heavy and where there is 
an unmanned level crossing. There should be 
persons to regulate the traffic, as far as the 
Department is concerned. If that care had been 
taken, the accident could have been avoided. 
Small children of six years or seven years of 
age have met with gruesome death. I ask the 
Railway Minister to take it very seriously and 
apply his mind and tell the administration to 
take remedial measures. 

 

SHRI JAGESH DESAI (Maharashtra) : Mr. 
Vice-Chairman, Sir, I do not want to go into 
merits of this accident. But they were all small 
primary school children and that is why it has 
become the saddest incident in the history of 
our country. That is what I feel. The question 
is not whose fault it was. The road and the 
railway line, both were parallel. The driver 
could have seen it and could have avoided it. 
But I am 

†[ ] Transliteration in Arabic Script. 

not going into that The accident has occurred 
because of the collision of the bus and the 
train. As such, the Minister should not escape 
from giving compensation to the families of 
those who were killed. I think this is a fit case 
for giving compensation. Don't go into the 
merits. Very, very small school children have 
been killed and as such, the Government 
should definitely take a lenient view. 
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Fall in the Prices of Clove 

SHRI RAMACHANDRAN PILLAI 
(Kerala) : Sir, through you, I would like to 
bring to the notice of the Government the 
sharp fall in the prices of clove from Rs. 450 
to Rs. 90 per kg. The production cost of one 
kg. clove .will come to Rs. 200. The fall in 
price has happened due to the liberalisation of 
import of clove. If the present policy of the 
Government continues, the clove cultivation in 
our country will face extermination. The 
departments of Agriculture of "Kerala, Tamil 
Nadu and Karnataka took steps to popularise 
clove cultivation in the sixties. The 
propaganda attracted the enterprising farmers 
to take up clove cultivation. They are now 
frustfated and disappointed, 

I request the Union Government either to 
ban import of clove or impose an import duty 
of at least 200 rupees per kg. and channellise 
our imports through Government agencies. 

Power Shortage in Bihar due  to Closure of 
NTPC Units of Farakka 


